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BEFORE THE PRINCIPAL BENCH, NATIONAL GREEN TRIBUNAL,
NEW DELHI
ORIGINAL APPLICATION NO. 365 OF 2022

IN THE MATTER OF:

ArunSingh Appellant

Versus

ate of Uttarakhand Respondent

UT'I’AR}‘@: "Reply /Response on Behalf of the Uttarakhand Pollution Control

d

’,4

Board in complain of order dated 17.10.2022 passed by this

Hon’ble Tribunal in the above mentioned matter.

|, RK. Chaturvedi, aged 51 years presently posted as Regional Officer,
Uttarakhand Pollution Control Board, Regional Office, E-115, Nehru
Colony, Dehradun, District Dehradun, Uttarakhand, do hereby solemnly

affirm and declare as under:

1. That, | am in the above noted capacity and as per records available
in the department, | am fully conversant with the facts and
circumstances of the case, hence competent to swear this counter

affidavit on behalf of the answering Respondent.

2 That this Hon’ble Tribunal vide its order dated 23-05-2022 inter alia
passed the following directions
“o On due consideration of the matter, we are of the view that the
allegations made in the present letter require due verification and

immediate remedial action. Accordingly, we constitute a Joint

\Committee of representative of State PCB and DFO, District

ricultural Officer and District Magistrate, Dehradun and direct the
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Joint Committee to meet within four weeks and undertake site Visits,
look into the grievances of the applicants and take requisite action by
following due process of law. The State PCB will be the Nodal agency
for coordination and compliance. Factual and action taken report may
be fumished within two months by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not
in the form of Image PDF."

3. That in compliance of the above mentioned directions passed by this
Hon'ble Tribunal vide its order darted 23-05-2022 the Joint
Committee report dated 30-06-2022 was submitted before this

Hon'ble Tribunal for kind consideration.

4. That, thereafter the matter was listed on 17-10-2022 before this
Hon’ble Tribunal and after hearing, the Hon’ble Tribunal was pleased

to pass following order :

“5  In view of the averments in the application and observation in the
report of the Joint Committee, we consider it appropriate to have
response of (1) State of Uttarakhand through Chief Secretary,
Government of Uttarakhand, (2) State PCB, (3) Principal Chief
Conservator of Forests (HoFF), Government of Uttarakhand, (4)
District Magistrate, Dehradun (5) M/s Gambhir Singh Stone Crusher,
“w Boshan, Kalsi, Dehradun and (6) M/s Surya Stone Crusher, Boshan,
'h\\ Kalsi. Dehradun who stand impleaded as respondents No. 1 0 6. The
N ‘ \'& ﬁjgrstry is directed to prepare and attach memo of parties to the
ot ?7
hem to file their reply/response within two months at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported
PDF and not in the form of Image PDF.”

plication and issue notices to respondent No. 1 and 3 to 6 requiring

5. That, based on the observation of Joint Committee, show cause

notices for closure along with imposition of environmental

\

1
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compensation were issued to M/s Gambhir Stone Crusher, Kalsi
Dehradun and M/s Surya Stone Crusher, Kalsi, Dehradun vide letter
No. UKPCB/HO/Con/G-232/2022/28 dated 12-09-2022 letter no.
UKPCB/HO/Con/S-608/2022/29 dated 12-09-2022, respectively.
Copies of show cause notices are enclosed as Annexure R-1.

6. In compliance of show cause notice dated 13.09.2022, inspection of
stone crushing units were carried out by Regional Office, Dehradun
on dated 16-12-2022. It is evident from inspection report that:-

()  M/s Gambhir Stone Crusher has rectified the shortcomings as
observed by the Joint Committee in its inspection dated 30-06-
2022 and the said unit was found running with compliance.
However, the days of non-compliance has been treated as
“period of violation” for which environmental compensation of
Rs. 1,66,500/- (One Lakh Sixty Six Thousand Five Hundred
only) was calculated and Unit has been directed to submit
environmental compensation vide letter no. UKPCB/HO/
Consent/G-232/2023/1599 dated 03-02-2023. Copies of letter

issued on 03-02-2023 is enclosed as Annexure R-2.

(i)  M/s Surya Stone Crusher has not rectified the shortcomings as
5, observed by the Joint committee in its inspection conducted on

“, dated 30-06-2022. UKPCB has calculated environmental
% compensation of Rs. 2,77, 500/~ ( Two Lakh Seventy Seven

}’Thousand Five Hundred only) under first cycle of violation.
e Further, issuance of closure directions is under process due to

\9 non-compliance of show cause notice.

this Hon’ble Tribunal may pass any order as this Hon’ble Tribunal

G%i\:—
eponent

may deem fit in the facts and circumstances of the case.
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VERIFICATION:

|, the deponent above named do hereby verify and say that the contents
of my above affidavit are true and correct to my knowledge, no part of it
is false and nothing material has been concealed there from. The legal

submissions are further true as per legal advice received and believed
to be true and correct.

Verified at él] Ll 12>  onthis day of February, 2023
|

D/b-
eponent

e 3 (,WZ/L)

ymis affioavit 1s soremry afflymed
sworn, signed and venLed the contents 2 ;
DY ME/MIS.0eeenrrennen CClaate
«ho 1s identified bv Mr .. vt mmma
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—mhm \ HEAD OFFICE
Uttarakhand Pollution Control Board
“um"’ “Gaura Devi Paryavaran Bhawan”
468, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
Web | www vepped ub gov.in. [-mell | mvhpcb@yshoo.com
UKPCB/HO/Con/G-232/2022/ 2y Date: |2 09.2022
Speed Post
To,
M/s Gambhir Stone Crusher,
Bosan, Kalsi,
Dehradun.

Directions under Section-5 of Environment (Protection) Act - 1986.

WHEREAS, the Central Government has made the Water (Prevention.and Control
of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 and
Environment (Protection) Act, 1986; and vide provisions of these Acts every water/air

poliuting industry/unitloperation/processes is required to obtain consent to establish and
consent to operate from the State Pollution Control Board; and

-21 of the Air (Prevention and Control of Pollution Act,

WHEREAS, as per Section
e Water (Prevention and Control of Pollution Act, 1974

1981 and Section-25 of th
as amended, it is the mandatory requirement for any industry plant, operation or

protecting and improving the quality of environment and

WHEREAS, for the purposes of
the standards for discharge of

Preventing and abating environmental pollution,

WHEREAS, in compliance of the Hon'ble NGT order dated 23.05.2022 in OA no.
365/2022, an inspection committee was made by the Board, to inspect the stone

crushers operational in Vill-Bosan, Kalsi: and

WHEREAS, in this context, inspection of the Unit was carried out by the members of the
committee on dated 30.06.2022 and made following observations :-
1- Unit has established 12-15 feet high Wind breaking wall in the premises.

From one side wall found damaged.
2- Unit has constructed metallic road in the premises. Road beyond

Dhgrmkanta region found damaged.
3- Unit has not covered the Conveyer belt and crushing points completely.

4- Unit has not developed green belt completely around four sides of the
premises. i

AS _SUCH. it is evident from the above observations that-t
provisions of Environment (Protection) Act, 1986 as amengds
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e
— \ HEAD OFFICE
‘ Uttarakhand Pollution Control Board
- g ! “Gaura Devl Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
Web i www.ueppch.wh gov.in. I-mall | mivkpch@yohoo.com
UKPCB/HOICon/S668/2022/ ) § Date: /)/ 09.2022
Speed Post
To,
M/s Surya Stone Crusher,
Bosan, Kalsi,
Dehradun.

Directions under Section-5 of Environment (Protection) Act - 1986.

WHEREAS, the Central Government has made the Water (Prevention and Control
of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 and
Environment (Protection) Act, 1986; and vide provisions of these Acts every water/air
polluting industrylunit/operation/processes is required to obtain consent to establish and
consent to operate from the State Pollution Control Board; and

WHEREAS, as per Section-21 of the Air (Prevention and Control of Pollution Act,
1981 and Section-25 of the Water (Prevention and Control of Pollution Act, 1974
as amended, it is the mandatory requirement for any industry plant, operation or
process, or any treatment and disposal system or any extension or addition thereto,
which is likely to discharge Séwage or trade effluent into a stream or well or sewer or on
land; to obtain prior Consent from the Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental poliution, the standards for discharge of
environmental pollutants from the industries, operations or processes, have been
specified under the Environment (Protection) Rules, 1986; and it is mandatory to every
industries, operations or processes to keep their effluent quality within the specified
norms; and

WHEREAS, in compliance of the Hon'ble NGT order dated 23.05.2022 in OA no.
365/2022, an inspection committee was made by the Board, to inspect the stone
crushers operational in Vill-Bosan, Kalsi: and

WHEREAS, in this context, inspection of the Unit was carried out by the members of the
committee on dated 30.06.2022 and made following observations -

1. Unit has established 12-15 feet high Wind breaking wall in the
premises and 12feet wind breaking wall found damaged during
inspection.

2. Unit has covered crushing points by tin shed but Unit has not covered
the conveyer belt,

AS SUCH, it is evident from the above observations that the Unit has violated the
provisions of Environment (Protection) Act, 1986 as amended thereafter; and

NOW THEREFORE, in exercise of the power conferrsd’ dAY fSectivg-5 of
Environment (Protection) Act, 1986 as amended with s@v combetent

authority of the Board, you are directed :- .
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